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THE HON'BLE A.B.GORTY ; NEMBEJS(AD) 
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AND 
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Admitted and Interim directions 
issued 

)Ulotrfed 

Disp4sed of with directions 
Dism4ssed 

Disrnfssed as withdrawn 
Disfl4issed for default. 

Rej$tedJ Ordered 

No order as to Costs. 
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IN THE :crrxw 
ADMINISTRATIVE TRIBrJwar, H1L'DERABZIO BFJCH AT HYDERABAD 

. 	 O..NO.C2.1 /93 

Between: 
	 Date of Order: 6J'7-93 

Diviion€i1 Failway Me.nager, (rx) 
South ceiltral Railway, Secunderabac'j, 
Pen- ncnt TTy IflrCtor (con) 
S.C. Rly, Secunderabad 
chiefl Signaj. Inspector, 
Signal & Telecorrrnunjcauon Lepartrnent, 
S.C.Rly, SecunderaiDad 

Jpplicants. 
S 

and 

 

Presithng Officer, Labour Court, 
Narayanagtpj A .P, Hyr5erabad 

Respondents. 
F.r the ApplicantsL Mr.1,7.1:.Devraj, SC for Rlys. 

For the Respondents: 
-S 

cRAfl: 
THE 	'3,j flfl • JUSTICE V. NEELAERI RAO VICE CHAIRMAN 

AND 

THE HONTBLE NR.P.T.TIRWEpç;4fl : !1EflBEL(Jujjijq) 

The Tribunal made the follocqj 	Order:- 

Admit. The operation of the order dated 11-3---)2 

in C.N.P.No. 

	

	C) /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway iianager (B.G) S.C.Riy, Secunderabad, 
The Permanent Way InSpector (Con) S.C.Rly. Secuncierabad. 
The Chief Signal Inspector, Signal & Teleconinunication 
Dsp artment, S. C. PJy, Secunderbad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to 11r.N.R.Devraj, SC for Plys. CAT.I-lyd. 
One copy to Mr. 
One spare copy. 	 - 
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